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T.R.Dikshitulu

s+ oApplicant *
And

T+ The Chief Post Master General,
A.P.Circle, "Hyder asbad-500 001,

; «sosRegpondent

Counsel for the Applicant :  Shri T.R.Dikshitulu
I (party-in=-per son)

Counsel for the Héspondent : Shri V.Vinod Kumar,Sr.CUsC

CORAM:

THE HON'BLE SHRI RL.RANGARAJAN : MEMBER (A)

(Orders per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard 5ri:Dikshitulu, party-in-person and Sri

l

V.Vined Kumar, standlng counsel for the Respondents.” Tha

applicant Wa s charga—sheeted by memao No,A1/B3/PF/TRD/95

|
dt.24~-3-95 and gn #he basig of the charge sheet, he was
dismissed from seréice by memo No,ST/DISC/HD/26/96 dt .25+
by.the Oirector ofipustal Services. The applicant submit
an appeal £0 t he R;spondent#fmrein against the dismissal

i

by his appeal dt.8-7-96, It is stated that his appeal dt

6-56

ted

order

i

[
B-7-96 is still pending and is not dispased of by the Chigf
|

FPost Master General, Hydersbad., In the meantime, the app
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~arbitrariness or violation of rules has been brought to

was asked to vacate the guarter by the end of July, 1936,

by letter No.BDQ/CII-2/Uppal/96-97 dt,.3-7-96 issued Dy

the
Chief Post Master General, A.P.Circle, Hyderabad.
2 The applicant now submits that as his represerntation

‘against the dismisssl order is still pending with the Ghief

Post Master General, he is not able to vacate the quartler as

per the letter dt.3-7-96. He Purther states that he should bs

alloued to continue in that guarter till the disposal of the

representation giled against his dismissal addressed to

Post Master General.

3. This Original Application is filsd praying for

direction to the respondents not to eviet him from Gover

Chief

nment

. |
accommodation till his appeal dt.8-7-96 i% disposed GF.{ The

applicant after dismissal can be permitted to stay in £f
guarters for certain pesriod in accordance with the Depar
Rulés. ﬁftéﬁﬂfhat period he has to Uacate the guarter
permigsion 1s given by the concerned postal authoritied
stay in the guarters either paying usual rent or penal &
The Court or Tribunal cannot interfere for stay/reténtio
the qusrter occuplied by the dismissed government servan
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interference rs—wamted only, that order askingLﬁo vacate
guarters is arbitrary or in violstion of rules. No such
notice in this 0.A. by the applicant. In view of the abo
the only remedy left to the-applicant is to approach the

Chief Post Master General for getting permission to stay
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the guarter till'the disposal of his representation dt
§-7-96 for reviewing the dismissal order. The Respond
" herein may issue suitable orders if such a representat

filed by the applicant.

4,

D,

the admission stage itself. No order as to costs.

avi/

In the result, the following direction is giy

"The aéplicant may file a suitably worded
regreséntation tg the respondent herein for
retention of the guarter occuplied by him
till the disposal of his representation
against the dismissal order dt,25-6-86.

If such a representation is received,

the Chief Pgst Master General mey issue
suitabie orders in accordance with the

Law. The applicant, if so advised, must
file a{representatiun in pursuance of the
above ﬁirection within 2 or 3 days time

as the last date for vacation of the guarter
as indicated by Chief Post Master General
is 31-7-96."
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The Dfiginal Application is ordered accordinjgly at

(R ,RANGARA JAN)

Member (A) A
iDated: 31st July, 1996, =
Dictated in 0Open Court. fﬁv‘
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Copy to:
1. The Chicf Post Master General,
A.P.Circle, Hyderabad.

2. One copy to Mr.T.R.Dikshitulu, Rarty in Perscn,
Ex=L.5.G.P.A., Hyderabad G.P.0.,
AT CII~2, Peoastal 5taff Quarters,
Meghadootnagar, Uppal,
Hyderabad - 500 039.

3. One copy tc Mr.Y.vinod Kumar,CGSC,
. CAT,Hyderabad, .

4. One copy %o Library,CAT,Hyderabad,

5. One duplicate copy.
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TYPED BY c CHEEKED 3y
COMPARED BY APRROVIED BY

-

THE CENTRAL ADMINISTR-TIVZ TRIBYNAL
HYDLRW 30 BENCH HYDIR:BAD

THE HON'BLE SHRI R.RANGA L JAN: M(A)

DATED: 3 /. F 26
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_ ORDIR/JUDTEMENT
% : D-A .!'JS-/R.I‘:‘/C-P.NO-
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-ADMITYED AMD INTERIM DIRZCTIONS ISSYTD

ALL 028D
DISPCSYY OF WITH DIRECTIONS
DISMI3Z3XN A '
DISMISSEZE AS YITHORAGN

ORDERTD/REJ=EFED
NO anoga\as TO COSTS.
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